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w e  shall have a good discussion in  tbe 
iftatfei;. AJ1 & * t ha w*nIs tp  raise 
nowjooAy be saised them, with refere-
nce to  & •  Proclamation.

tM  A. K. 43opalaae It is  not a 
flu tter of the Proclamation. What 
steps are going to be taken to aee that 
tew  and order is maintained?

Mr, Speaker: Along with the Pro-
clamation you may discuss what step* 
are to be taken to maintain law and 
order. No particular party shall be 
annihilated which is entitled to func-
tion as any other party in this 
country.

Now, let us go the next item.
8hrl 8 . M. Banerjee: Sir, what

about the other adjournment motion? 
Three people have died. It is not 
Kerala and law and order. Three 
people have died in that area

Shri T. B. Vlttal Bao (Khammam): 
Sir, let us have it tomorrow.

Mr. Speaker: I t is fixed for the 17th.
Shri T. B. Vittal Bao: Seventeenth 

will be too late. Conditions are 
deteriorating. Let us have it 
tomorrow. (Interruptions).

Shri Vasndevsn Nair (Thiruvella): 
Sir, people have begun to evacuate 
from a particular area. They cannot 
live there upto the 17th. Two women 
have been raped in Ambalapuzba.

Mr. Speaker: Papers to be laid an 
the Table.

PAPERS LAID ON TBE TABLE

Ac t u a r y ’s  Repo r t  on  Lu c  Ins u ra n c s  
Co r po r a t io n  o r In d ia

The Minister of Finance (Shri 
Morarji Deaal): I beg to lay on the 
Table, under Section 2ft of the Life 
Insurance Corporation Act, 1966, a 
copy of the Actuary’s Report on the 
financial condition of the business of 
the Life Insurance Corporation <of 
India including a valuation ot the 
liabilities of tbe Qerperattoa >as opt

Slat December, 19S7, [riacei fei 
Library, See No. LT-1473/39].

J 'l o q p  C o n t r o l  P b o o r a m m x

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim): I
beg to lay on the Table a copy of a 
Statement regarding the Flood con-
trol programme and the flood situation 
in tbe country. [Placed m  Library. 
See No. LT-1474/69].

N o t i f i c a t i o n s  u ia » a t  M im e s  a n d  
M i n e r a l s  (R e g u l a t io n  a n d  D e v e u j f -  

m z n t )  A c t

JEbe Minister of Mines and Oil 
(Shri K. D. Malavlya): Sir, I beg to 
lay on the Table, under sub-section 
(1 ) of section 28 of the Mines and 
Minerals (Regulation and Develop-
ment) Act, 1957, a  copy of each of the 
following Notifications:

(l) G.S.R. No. 387 dated the 4th 
April, 1959 making certain 
amendments to the Minerals 
Conservation and Develop-
ment Rules, 1958.

(ii) G.S.R. No. S88 dated the 4th 
April, 1959.

(iii) G.S.R. No. 729 dated the 27th 
June, 1959.

(lv) C.S.R. No. 862 dated the 25th 
July, 1959 making certain 
amendment to the Mineral 
Conservation and Develop-
ment Rules, 1958.

[Placed «n Library, See No. LT-1475/ 
59].

N o t if i c a t io n s  r a n t s  A l l  - In d ia  
v k b  A ct

The -Minister .of State Jbn the Min-
istry at -Pone Affair* (Shri Datar):
Sir, I  beg to lay on the Table, under 
vub-section (2) of section S of the 
All-India Services Act, 1951, a copy 
c i each of the following notifications:

(1) G.S.R. No. 652 dated the 8th 
June, 1959 making certain 
amendments to the All India 
Services (Provident Pond) 
Bales, 1988.




